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l4ATTERS UNDER RULE 377 

(i) RETRENCHMENT OF EMPLOYEES IN 
FOOD COIlllORATION OF INDIA 

SHRI VA Y ALAR RAVI: (Chirayin-
kil): With your kind permission, may 
I draw the attention of the Go-
vernment to the alarming situation 
which has arisen in the Food Corpora_ 
tion of India. Everyday the unrest 
among the employees is mounting, 
especially after the retrenchment of 
8000 employees. Sir, I am only one 
of those who want the streamlining 
of the whole organizational set-up of 
the Food Corporation. 

There are a few thousands of peo-
ple who have been recruited on a re-
gular basis and they have had no in-
timation that they will be retrenched 
etc. Even though there are 4,000 
people like that, they are facing this 
situation and these people have been 
recruited by the FCI with the hope 
that they will continue in their pre-
sent jobs. When they joined the 
FCI they left their earlier jobs. They 
have been deprived of their earlier 
jobs and now this present occupation 
under the FCr. They have not made 
any job evaluation Or study of the job 
situation. About 167 seats in the 
god owns and technical cadres, in co-
verage space alone, are lying vacant 
and in open storage there are more 
vacancies which can be absorbed. 
The management is taking only arbi-
trary decision. Already there is much 
tension there. I hope that the Go-
vernment will come out within state-
ment to as to how far the tension can 
be' reduced arid the functioning of the 
FCI can be normalised. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Calling Attention 
should be admitted on this. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHlNDE) : 
The impression that 4,000 people are' 
to be retrenched is not correct. In 
fact some of the persons were recrui-
ted during the time of wheat procure-
ment with the specific understanding 
that their employment is temporllfY 
for specific period. That staff alone 
is beIng affected because there is 
no work tor them. We are very much 
concerned over it. The expenditure 
of the FeI should not mount up and 
consumers should not be penalised, 
We are trying our level best in the 
matter. This is what I would like to 
mention in regard to this subjeli. 

(ii) CANCELLATION OF FLIGHTS DUE Te 
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SHRI s. M. BANERJEE (Kanpur): 
On reading to-day's newspapers. I 
learn that the highest authority of 
the Indian Airlines had clearly stated 
that it was going to affect' the ftights 
very seriously. You are aware of the 
reason why the Burmah-Shell and 
ESSO were not getting the supplie8 
adequately. That was as a result of 
the cut in the import of crude. This 
question was raised sometime back 
also. And we requesfed the Minister 
to tell us whether the Government 
had finally made up its mind to take 
over these foreign oil companies. 
That is the real problem. Unless that 
is done, they may bully us and they 
may even shoot us with a double-
barrelled iWl--<Ine for their profit. 
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.ccund point that I want to ask is this. 
The trouble is already going on-the 
trouble is not with Shri Borooah but 
with Shri Raj Bahadur-with the 
employees. I can assure you here 
and now that the employees stand by 
the Government. After taking ad-
vantage of this difficult situation I 
want to know whether hon. Minister 
fur Civil Aviation, Shri Raj Bahadur 
will start negotiations immediately 
with the employees or not. At the 
same time I request the employees 
also to realise the gravity of the situa_ 
tion. I want an answer to this from 
the hon. Minister. 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH) : Sir, I had been asked 
by the hon. Members, Shri Madhu 
LimDye and Shri Banerjee. to make 
a statement under Rule 377 for the 
shorta.ge of aviation fuel at Bombay 
resultin.E( in the cancellation of flights. 
I got the information immediately, 
and I would like to make a statement 
on this. 

The information in this regard has 
appeared in the press this morning. 
This information does not appear to 
be correct. Sufficient stocks are 
available even as of now at Santa 
Cruz airport as wen as the storage 
points of Bombay, in the refineries 
and in the installations of the oil 
companies to meet the full require-
ments of aviation fuel for Indian as 
well as foreign airlines. 

It is confirmed that not a single air-
craft has so far been cancelled or 
given reduced supplies of ATF. There 
are adequate stocks to meet the nor-
mal available requirements. What 
has been done is that the Indian Air-
lines has been asked or requested to 
make a contingency plan which could 
be put into operation in case the 
crude supply situation deteriorates. 
The Indian Airlines has not been re-
quested to cancel any flights, and I 
reiterate that all that has been done 
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is to have a contingency plan 
prepared. 

So far as the other questions raised 
by Shri Madhu Limaye are concerned, 
I would be very happy to provide the 
information. In fact, in the debate 
in this House and in the very long 
debate in the Rajya Sabha, this was 
very adequately thrashed out. If it is 
suggested that a discussion is need-
ed .... 
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SHRI D. K. BOROOAH: Not today. 
This was the information that I got at 
11.30 a.m. 
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MR. SPEAKER: I am not going to 
allow it. Let him please sit down. 
This was only to be raised under Rule 
377. 


